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TAMIL NADU LEGISLATIVE ASSEMBLY

TWELFTH ASSEMBLY - FIRST AND SECOND MEETING OF THE
FIFTH SESSION

RESUME OF WORK TRANSACTED BY THE TAMIL NADU
LEGISLATIVE ASSEMBLY FROM 23RD JANUARY 2003
TO 31ST JANUARY 2003 AND 21ST MARCH 2003 TO
10TH MAY 2003

. SUMMONS

Summons for the first meeting of the Fifth Session of the Twelfth
Tamil Nadu Legislative Assembly were issued to the Members of the
Legislative Assembly on 8th January 2003 in S.0.Ms.No.3, Legislative
Assembly Secretariat, dated the 8th January, 2003 to meet on 23rd
January, 2003.

The Tamil Nadu Legislative Assembly was again summoned to
meet for its second meeting of the Fifth Session on the 21st March,
2003 by the Hon. Speaker under Rule 26(1) of the Tamil Nadu
Legislative Assembly Rules in D.O. Letter N0.4021/2003-1, TNLAS
(B-1), dated 8.3.2003.

II. DURATION OF THE MEETING

The first meeting of the Fifth Session of the Twelfth Tamil Nadu
Legislative Assembly commenced on the 23" January, 2003 and
adjourned sine-die on the 31°% January, 2003. The second meeting of
the Fifth Session was commenced on the 21st March, 2003 and
adjourned sine-die on the 10th May, 2003.

lll. SITTINGS OF THE ASSEMBLY

The Tamil Nadu Legislative Assembly sat for five days during the
period from 24th January, 2003 to 31st January, 2003 and Twenty-nine
days during the period from 21st March, 2003 to 10th May 2003 on the
following days:-

24th January, 2003, 28th January, 2003, 29th January, 2003,
30th January, 2003, 31st January, 2003, 21st March, 2003, 24th March,
2003, 25th March, 2003, 26th March, 2003, 27th March, 2003, 28th
March, 2003, 31st March, 2003, 1st April, 2003, 3rd April, 2003,
4th April, 2003, 7th April, 2003, 8th April, 2003, 9th April, 2003, 10th
April, 2003, 11th April, 2003, 21st April, 2003, 22nd April, 2003, 23rd
April, 2003, 24th April, 2003, 25th April, 2003, 28th April, 2003, 29th
April, 2003, 30th April, 2003, 5th May, 2003, 6th May 2003, 7th May
2003, 8th May 2003, 9th May 2003 and 10th May 2003.



2

The Assembly also met in the afternoon on the 29th January,
2003, 31st January, 2003, 1st April, 2003, 4th April, 2003, 7th April,
2003, 23rd April, 2003, 28th April, 2003, 29th April, 2003, 6th May,
2003, 7th May, 2003, 8th May, 2003 and 9th May, 2003.

In terms of hours, the House sat for 140 hours and
9 minutes.

IV. PROROGATION

The Fifth Session of the Twelfth Tamil Nadu Legislative
Assembly was prorogued with effect from the 3™ June 2003 vide
S.0.Ms.No.111, Legislative Assembly Secretariat, dated the 5" June
2003.

V. OBITUARY REFERENCES
Sixteen Obituary References were made in the Assembly on the

demise of the following former Members of the Assembly on the dates
noted against them:

Serial Constituency  Period Date of Date on which

No. and demise reference was

Name of the made in the

Member House

(1) (2 () (4) (5)

1. Tmt. B.Lakshmi- Tirukoilur 1962-67 08.08.2002 24.1.2003
narasamma

2. Thiru N.Panneerselvam Thiruvidai- 1991-96 26.10.2002 24.1.2003
marudur

3. Thiru K.Govindarajulu Coimbatore 1967-71 04.11.2002 24.1.2003

4. Thiru P. Durairaj Sankarankoil 1967-71 06.12.2002  24.1.2003
(SC) 1980-84

5. Thiru E.K.Duraisamy Gudiyatham 1971-76 06.12.2002 24.1.2003

6. Thiru S. Thangaraju Mangalur 1985-88 07.12.2002 24.1.2003
(s.C)



Serial Constituency  Period Date of Date on which
No. and demise reference was
Name of the made in the
Member House

(1) 2) 3) (4) )

7. Thiru S.N.Rajendran Thoothukudi 1980-84 14.12.2002 24.1.2003
(Former Minister) 1985-88
8. Thiru V.Chinniah Thirumayam 1996-2001 16.12.2002 24.1.2003
9. Thiru S.Murugaian Thurinjapuram 1962-1967 06.01.2003 24.1.2003
Kalasapakkam 1967-1971
1971-1976

10. Thiru S.A.Thangarajan Dindigul 1989-1991 13.01.2003 24.1.2003

11. Thiru P. Murugesan  Kancheepuram 1989-1991  03.02.2003 24.3.2003

1996-2001
12. Thiru K.V.V. Raja- Melur 1989-1991  01.03.2003 24.3.2003
manickam 1991-1996
1996-2001
13. Thiru C. Ramalingam Kadaladi 1971-1976 09.03.2003 24.3.2003
(S.C)
14. Thiru Sowdi S. Aruppukottai 1959-1962 03.03.2003 27.3.2003
Sundara Bharathi 1967-1971
1971-1976
15. Thiru B.Pon.
Chokkalingam Chidambaram 1971-1976 27.02.2003 3.4.2003
16. Thiru K.G. Palani- Kangayam 1953-1957 08.02.2003 7.4.2003
swamy Gounder 1957-1962

All the Members stood in silence for two minutes as a mark of
respect to the deceased.
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VI. CONDOLENCE RESOLUTIONS

(1) On the 24™ January, 2003, Hon. Dr.K. Kalimuthu, Speaker, placed
before the House the following Condolence Resolution:-

1996~ @ ' engsren@end  QAsr@HIAmHg SODHIH
sLLwapy Cureases CsitOsBasiu@ 200 & i Heuany
ueflurpdweumd, 200~ gpaTgd  HCs Az HuS\mb e
GramLmb apuns UCuremasE BaTEW Caip@a®ésiu LeumLb,
Smasgy  spuy waseflar  gCamigs sTeanyd  eReLWD
Guppaumd. peSips wasellen CubuM whers LIGULLamb, Faps
Csenauuliev Senenen PpenWINS FRUDSHS QsmeTL_qu(hd,
Soaaflsud pruafCan® Sspbsumbd.  aeflewud  Paflw
LT, SLssWL, GewdHpgud Qaran® &fwepempuien
vesflwrplicumoner H.erev.eren. wenfl BT Deufser 9.112002 e
wapaipp QewBuiby BuCurmea SBFFHD, QL HADTEITS FWTEH
Qarardlpg.  parg wapard s BYHE QUHBFL JFSLD
Ghvugdaisg @UCugmeas wbs Brisees Csfalsgs
Qancrdpg".

The above Resolution was adopted nem con after observing
silence for two minutes.

The House was then adjourned for the day as a mark of respect
to the departed soul.

VII. QUESTIONS

256 Starred Questions were answered on the floor of the
House. Answers to 2986 Unstarred Questions were placed on the
Table of the House.

VIIl. PANEL OF CHAIRMEN

On the 28" January 2003, Hon. the Speaker announced in the House
the following Panel of Chairmen for the Fifth Session of the Twelfth Tamil Nadu
Legislative Assembly:-

1. Thiru K. Pandurangan
2. Dr. D. Kumaradoss

3. Thiru L. Santhanam
4. Tmt C.M. Suryakala
5. Thiru C.Sivasamy

6. Thiru V. Jayaraman
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IX. GOVERNOR'S ADDRESS AND MOTION OF THANKS THEREON

His Excellency, Thiru P.S. Ramamohan Rao, Governor of
Tamil Nadu addressed the Members of the Twelfth Tamil Nadu
Legislative Assembly assembled in the Legislative Assembly Chamber,
Secretariat, Chennai at 11.00 a.m. on Thursday the 23rd January,
2003.

‘Tamizh Thai Vazhthu' was played at the commencement of the
Governor's Address. The Governor addressed the members in English.
The Tamil version of the Governor's Address was treated as read by the
Hon. Speaker and recorded in the proceedings of the day. The
'‘National Anthem' was played at the end of the Governor's Address.

The Motion of thanks to the Governor's Address was moved by
Dr. C. Vijayabasker and seconded by Tmt. S. Rajammal on 28th
January, 2003.

The discussion on the Motion of thanks to the Governor's
Address took place in the Assembly for four days i.e. 28th January,
2003, 29th January, 2003, 30th January, 2003 and 31st January, 2003.

Twenty-five Members took part in the discussion. Hon. the
Chief Minister replied to the debate on the 31st January, 2003.

Eighty-three amendments to the Motion of thanks were
received. Out of which forty-three were admitted and remaining forty
were disallowed.

Tvl. V.K. Lakshmanan, C. Gnanasekaran, H.M. Raju, P. Arasan,
K.C.Karunakaran, D.Mony,Selvi K.Balabarathy, @N. Nanmaran, K.V.
Muralidharan, G. Palanisamy, Tmt. S. Maheswari, K. Jayakumar and
T.N. Sivasubramanian moved the amendments standing in their names
on 31st January, 2003. At the end of the discussion on the Motion of
thanks on the 31st January, 2003, the amendments moved by the
above Members were deemed to have been withdrawn by leave of the
House and thereafter, the original Motion of thanks to the Governor's
Address was adopted in the House on that day.
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X. STATEMENT MADE BY THE MINISTERS UNDER RULE 110 OF THE
TAMIL NADU LEGISLATIVE ASSEMBLY RULES

During the period, Fifteen statements were made in the
floor of the House by Hon. Ministers under rule 110 of the Tamil
Nadu Legislative Assembly Rules. The details are as follows:

Sl.No. and Statement made Subject
Date by
1) (2 3)
1.28.3.2003 Hon. Selvi Regarding certain important Relief
J Jayalalithaa, measures for the welfare of the
Chief Minister drought  affected farmers in
Tamil Nadu.
2.31.3.2003 Hon. Thiru V. Appeal made by Hon. Chief Minister
Somasundaram, to the Union Government to
Minister for reconsider the Levy of Excise duty
Handlooms and on the Power loom Industries by the
Textiles Central Government.
3. 4.4.2003 Hon. Selvi Construction of new building for the
J Jayalalithaa, Secretariat in the Queen Mary's
Chief Minister College Campus.
4.10.4.2003 Hon. Selvi Arrest of certain D.M.K. Legislators
J Jayalalithaa, and others on 8.4.2003 for the
Chief Minister unauthorised forcible entry into the
Queen Mary's College Campus
which is  proposed for the
construction of the Secretariat.
5.11.4.2003 Hon. Selvi Extending of 'Annathana Scheme' in
J Jayalalithaa, more temples from the Tamil New
Chief Minister Year and also conducting of
Religious and moral classes.
6.21.4.2003 Hon. Selvi Action being taken by the State
J Jayalalithaa, Government to expand and develop
Chief Minister the usage of the Tamil language.
7.25.4.2003 Hon. Selvi According to the Review Report by

J Jayalalithaa,
Chief Minister

the C.M.LE. that the Tamil Nadu
stood first among the other States in
India by investing Capital in the
productivity field for the development
of Indian Industries.



8.29.4.2003

9. 29.4.2003

10. 5.5.2003

11.5.5.2003

12.5.5.2003

13. 6.5.2003

Hon. Selvi
J Jayalalithaa,
Chief Minister

Hon. Selvi
J Jayalalithaa,
Chief Minister

Hon. Selvi
J Jayalalithaa,
Chief Minister

Hon. Selvi
J Jayalalithaa,
Chief Minister

Hon. Selvi
J Jayalalithaa,
Chief Minister

Hon. Selvi
J Jayalalithaa,
Chief Minister

7

G.O. issued by the State Government
in regard to usage of the first letters
of the father and mother or any one
of it as 'Initial' before the name of a
child.

Action being taken by the State
Government while translating the
word 'CITIZEN' in Tamil, the word
'Kudimagan' in respect of man and
the word 'Kudimagal' in respect of
woman will be used in all records by
the Government Departments in
future so as to give equal rights to the
women.

Medical treatment to control the
'SARS' disease.

Statement made by the Chief
Minister of Karnataka on 1.5.2003 at
the press meet held at Tirupathi in
regard to his preparedness to settle
the Cauveri water Dispute by holding
talks, out of Cauveri water Tribunal
and the stand of the Tamil Nadu
Government in that matter.

Notification issued by the Ministry of
Environment, Union Government on
22.4.2003 and the stand of the
Tamil Nadu Government in that
matter.

Amendment to be proposed in G.Os.
in which the Departments of the
State Government have been
directed to mention the word
'Kudimagan' in respect of man and
the word 'Kudimagal' in respect of
woman in Tamil whenever it is
necessary to use the word 'CITIZEN'
in oath taking forms, Government
orders, letters, Government office
proceedings, school and college text
books and the Tamil Nadu
Government Gazette publications in
order to give equal rights to women.



14.7.5.2003 Hon. Thiru Talks held with the Medical College
S. Semmalai, students who were on strike.
Minister for Health
and Education
15. 8.5.2003 Hon. Selvi
J Jayalalithaa,
Chief Minister

Orders issued by the Government to
sanction a sum of Rs.9 lakhs as
compensation to Miss M. Sheela,
student of Queen Mary's College
who was injured on 8.4.1991 by the
sudden collapse of the varanda in
the first floor of that college.

Xl. STATEMENT MADE BY MINISTERS UNDER RULE 111 OF THE TAMIL
NADU LEGISLATIVE ASSEMBLY RULES

On the 6th May, 2003 Hon. Chief Minister made a statement to
the House correcting her statements made in the House on 25.4.2003
and 29.4.2003 in regard to injustice being caused to the women in the
Tamil version of the Constitution of India.

XIl. CALLING ATTENTION STATEMENTS

Statement of Twenty Three Calling Attention notices were made
on the floor of the House by the Hon. Ministers on the following matters

of urgent public importance:-

Serial Number Name of the members | Minister who Subject
and date on who called the attention made the
which the of the Minister Statement
statement was
made
1) () 3) (4
1. 30.1.2003 Thiru C. Gnanasekaran | Hon. To discuss about the
Minister for non-implementation of
Forests and | Government orders
Environment | with regard to planting
of black babul trees in
the lakes of Tamil
Nadu on the lines of
the Social Forestry
Project.
2.31.1.2003 Tvl. Hon. To discuss about the
C. Gnanasekaran Minister for interruption caused in
P. Neelakandan Public Transport facility due
M.S. Chandrasekaran Works, to the damage of old
Prohibition bridge constructed
and Excise across Palar river near
and Katpadi-Vellore.
Revenue




(1) (2) 3) (4)
3.31.1.2003 Hon. Thiru A. Hon. Minister To discuss about the
Arunachalam for Public traffic affected due to
Works, non-renovation of
Prohibition and Aalathur - Chettikulam
Excise and road of Varahur
Revenue Constituency
4.31.1.2003 Thiru K.K. Sivasamy Hon. Minister To discuss the need for
for Public desilting of canal at
Works, Nallukkurichi in
Prohibition and | Thiruchuzhi Union of
Excise and Aruppukottai
Revenue Constituency
5. 31.1.2003 Tvl. Hon. Minister To discuss about the
C. Gnanasekaran for Heatlh and non-commencement of
C. K. Tamizharasan Education the preliminary works
for opening
Thiruvalluvar University
at Vellore even after
enactment of an Act.
6. 31.1.2003 Tvl. Hon. Minister To discuss about the
C. Gnanasekaran for Health and non-functioning of
K. Kandasamy Education blood banks at
A.K. Selvaraj Kodaikanal and
K.P. Anbalagan Coonoor Government
Hospitals even after
providing building and
the required
equipments.
7.31.1.2003 Tvl. Hon. Minister To discuss about the
H.M. Raju for Health and non-posting of sufficient
A.K. Selvaraj Education number of Doctors at
Government Hospitals
in Nilgiris District.
8. 31.1.2003 | Tvl. Hon. Minister To discuss the

K. Kandasamy
V. Jayaraman
R.T. Inbath Tamilan

for Adi-Dravidar
Welfare

necessity for
sanctioning loan
assistance through
TAHDCO to the
educated youth
belonging to Adi-
Dravida Community in
Nilgiris District, since
the loan assistance
was not extended to
them during last year.




1)

@)

©)

4

9. 31.1.2003 Thiru P.R. Sundaram Hon. Minister To discuss the need
for Transport to prevent issuing of
driving licence to
undertrained persons
in Transport
Department .
10. 31.1.2003 | Thiru S.V. Hon. Minister To discuss about the
Thirugnanasambandam | for Electricity continuous voltage
and Industries fluctuation in power
supply at Peravurani
Constitutency,
Thanjavur District.
11.31.1.2003 | Thiru S. Mahalingam Hon. Minister To discuss the need
for Co- to establish town Co-
operation, operative Bank
Food, Civil through Co-operative
Supplies and Department for the
Consumer welfare of the general
Protection. public of Avinashi
Town.
12.31.1.2003 | Thiru H.M. Raju Hon. Minister To discuss about the
for Forests and | tension prevailing
Environment among the people of
Nilgiris District
holding patta lands
due to the ban for
cutting trees like
Silver Oak.
13. 3.4.2003 Thiru C. Gnanasekaran | Hon. Minister The necessity to

for Local
Administration

procure quality
cement pipes with
I.S.1. standard
produced by the
Cement Pipe
Production Unit
established by a
Government
Undertaking at
Mayanur, Karur
District by the Tamil
Nadu Water Supply
and Drainage Board.
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@)

@)

©)

4)

14.7.4.2003

Thiru G. Palanisamy

Hon. Minister for
Hindu Religious
and Charitable
Endowments

Regarding the
Government's action
for desilting the tanks
belonging to the
Arulmigu Piravi
Maruntheeswarar
temple at
Thiruthuraipoondi
Town, Tiruvarur
District.

15. 23.4.2003

Dr. C. Vijayabasker

Hon. Minister for
Rural Industries

The situation arising
out of sickness of the
Synthetic Diamond
Polishing Industry in
Pudukkottai District.

16. 24.4.2003

Thiru C.
Gnanasekaran

Hon. Minister for
Local
Administration

The situation arising
out of non-levelling of
roads dug by the
Reliance and B.S.N.L.
Companies at Vellore
as per the
Government Order.

17. 25.4.2003

Thiru T. Velmurugan

Hon. Minister for
Forests and
Environment

The situation arising
out of spreading of
diseases among the
public due to letting of
effluent by the
chemical factories
situated at Sipcot
Complex near
Cuddalore.

18. 28.4.2003

Thiru P.K. Sekar Babu

Hon. Minister for
Health and
Education

The delay in sending
Child patients who
are admitted in
Government Stanley
Hospital and Kilpauk
Medical College
Hospital for further
treatment in
Government Children
Hospital.

20. 30.4.2003

Thiru D. Mony

Hon. Minister for
Public Works,
Prohibition and
Excise and
Revenue

The situation arising
out of dumping of
random rubbles with
gaps in the Coastal
villages at
Vilavancode Taluk,
Kanyakumari District
to contain Sea
erosion.
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21.30.4.2003 | Thiru V. Elumalai Hon. Minister for | Loss to the
Forests and Government due to
Environment implanting of saplings
during drought
season by the Forest
Department in forest
areas of Athiyur,
Kosappalayam in
Gingee Constituency.
22.5.5.2003 Thiru V. Hon. Minister for | The non-
Krishnamoorthy Public Works, commencement of
Prohibition and Dam construction
Excise and work across Anguthi
Revenue. Rivulet, Uthangarai
Taluk, Harur
Constituency,
Dharmapuri District
even after the
announcement made.
23.5.5.2003 Thiru P.K. Sekar Babu | Hon. Minister for | The necessity to

Health and
Education

regularise fee
structure for the self-
financing and
Matriculation Schools
in Tamil Nadu.

Besides these, statements of Ministers concerned in regard to
29 Calling Attention notices were laid on the Table of the House on

10.5.2003.

XII.

LEGISLATIVE BUSINESS

During the period, 29 Bills were introduced, considered and
passed in the Assembly. The details are as follows:-

SI.No. and Date of Date of
Title of the Bill Introduction | consideration
and passing
1) ¥ 3)
1. The Tamil Nadu Tax on Luxuries
( Amendment) Bill, 2003 (L.A.Bill 29.1.2003 31.1.2003
No.1 of 2003)
2. The Tamil Nadu Entertainments 29.1.2003 31.1.2003
Tax (Amendment) Bill, 2003
( L.A.Bill No.2 of 2003)
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3. The Tamil Nadu Ground Water
(Development and Management) Bill,
2003 (L.A. Bill No.3 of 2003)

30.1.2003

31.1.2003

4. The Tamil Nadu Appropriation Bill,
2003 (L.A.Bill No.4 of 2003)

27.3.2003

27.3.2003

5. The Tamil Nadu Appropriation (Vote
on Account) Bill, 2003 (L.A.Bill No.5 of
2003)

28.3.2003

28.3.2003

6. The Tamil Nadu Panchayats
(Amendment) Bill, 2003 (L.A.Bill No.6
of 2003)

21.4.2003

22.4.2003

7. The Tamil Nadu Municipal
Corporations and Country Planning
Laws (Amendment) Bill, 2003 (L.A.Bill
No.7 of 2003)

21.4.2003

22.4.2003

8. The Tamil Nadu Industrial
Establishment (Conferment of
Permanent Status to Workmen)
Amendment Bill, 2003 (L.A.Bill No.8 of
2003)

28.4.2003

9.5.2003

9. The Wakf (Tamil Nadu Amendment)
Bill, 2003 (L.A.Bill No.9 of 2003)

30.4.2003

9.5.2003

10. The Tamil Nadu Hindu Religious and
Charitable Endowments (Amendment)
Bill, 2003 (L.A.Bill No.10 of 2003)

7.5.2003

9.5.2003

11. The Tamil Nadu Hindu Religious and
Charitable Endowments (Second
Amendment) Bill, 2003 (L.A.Bill No.11
of 2003)

7.5.2003

9.5.2003

12. The Tamil Nadu Hindu Religious and
Charitable Endowments (Third
Amendment) Bill, 2003 (L.A.Bill No.12
of 2003)

7.5.2003

9.5.2003

13. The Tamil University (Amendment)
Bill, 2003 (L.A.Bill No.13 of 2003)

8.5.2003

9.5.2003

14. The Tamil Nadu Open University
(Amendment) Bill, 2003 (L.A.Bill
No.14 of 2003)

8.5.2003

9.5.2003

15. The Tamil Nadu Tax on Consumption
or Sale of Electricity Bill, 2003 (L.A.Bill
No.15 of 2003)

8.5.2003

9.5.2003
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16. The Tamil Nadu General Sales Tax
(Amendment) Bill 2003 (L.A.Bill No.16
of 2003)

8.5.2003

9.5.2003

17. The Code of Criminal Procedure
(Tamil Nadu Amendment) Bill, 2003
(L.A.Bill No.17 of 2003)

9.5.2003

10.5.2003

18. The Tamil Nadu Motor Vehicles
Taxation (Amendment ) Bill, 2003
(L.A.Bill No.18 of 2003)

9.5.2003

10.5.2003

19. The Tamil Nadu Tax on Entry of
Goods into Local Areas (Amendment)
Bill, 2003 (L.A.Bill No.19 of 2003)

9.5.2003

10.5.2003

20. The Tamil Nadu Entertainments Tax
(Second Amendment) Bill, 2003
(L.A.Bill No.20 of 2003)

9.5.2003

10.5.2003

21. The Tamil Nadu Appropriation (No.2)
Bill, 2003 (L.A.Bill No.21 of 2003)

9.5.2003

9.5.2003

22. The Tamil Nadu Entertainments Tax
(Third Amendment) Bill, 2003 (L.A.Bill
No.22 of 2003)

9.5.2003

10.5.2003

23. The Tamil Nadu Land Reforms
(Fixation of Ceiling on Land)
Amendment and Special Provisions
Bill, 2003 (L.A.Bill No.23 of 2003)

10.5.2003

10.5.2003

24. The Tamil Nadu Fiscal Responsibility
Bill, 2003 (L.A.Bill No.24 of 2003)

10.5.2003

10.5.2003

25. The Tamil Nadu Protection of
Interests of Depositors (in Financial
Establishments) Amendment Bill,
2003 (L.A.Bill No.25 of 2003)

10.5.2003

10.5.2003

26. The Tamil Nadu Court-fees and Suits
Valuation (Amendment) Bill, 2003
(L.A.Bill No.26 of 2003)

10.5.2003

10.5.2003
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27. The Tamil Nadu Co-operative 10.5.2003 10.5.2003
Societies (Amendment) Bill, 2003
(L.A.Bill No.27 of 2003)

28.The Tamil Nadu Co-operative 10.5.2003 10.5.2003
Societies (Second Amendment) Bill,
2003 (L.A.Bill No.28 of 2003)

29. The Tamil Nadu Municipal Laws 10.5.203 10.5.2003
(Amendment) Bill, 2003 (L.A.Bill
No.29 of 2003)

XIV. WITHDRAWAL OF GOVERNMENT BILL

The Tamil Nadu Plastic Articles (Prohibition of Sale, Storage,
Transport and Use) Bill 2002 (L.A. Bill 22 of 2002) which was
introduced on 7.5.2002 and referred to Select Committee on 8.5.2002
during the Third Session was withdrawn by leave of the House on 31st
January, 2003.

XV. MOTION FOR DISAPPROVAL OF ORDINANCES UNDER RULE 166 OF
THE TAMIL NADU LEGISLATIVE ASSEMBLY RULES.

1. Tvl. V.K. Lakshmanan, H.M. Raju, T.N. Sivasubramanian, K.
Jayakumar and Tmt. S. Maheswari gave notice on the following motion:

"That this house disapproves the Tamil Nadu Ground Water
Development and Management) Ordinance, 2003 (Tamil
Nadu Ordinance No.1 of 2003) promulgated by the Governor
on 14.1.2003".

The Motion was treated as withdrawn by leave of the House
as the Members who gave notice were not present in their seats when
the Bill replacing the ordinance was taken up for consideration on 31st
January, 2003.

2. Thiru K. Murugavelrajan, gave notice on the following Motion:
"That this House disapproves the Tamil Nadu Tax on
Luxuries (Second Amendment) Ordinance, 2002 (Tamil
Nadu Ordinance No.13 of 2002) promulgated by the
Governor on 31.12.2002".

The motion was treated as withdrawn by leave of the House
as the Member who gave the notice was not present in his seat when
the Bill replacing the ordinance was taken up for consideration on 31st
January, 2003.
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3. Thiru K. Murugavelrajan, gave notice on the following Motion:

"That this House disapproves the Tamil Nadu
Entertainments Tax ( Amendment) Ordinance, 2002 (Tamil
Nadu Ordinance No.14 of 2002) promulgated by the
Governor on 30.12.2002".

The motion was treated as withdrawn by leave of the House as
the Member who gave the notice was not present in his seat when the
Bill replacing the ordinance was taken up for consideration on 31st
January, 2003.

XVI. FINANCIAL BUSINESS

The Budget for the year 2003-2004 was presented to the
Legislative Assembly by Hon. Thiru C. Ponnaiyan, Minister for Finance
at 10.00 am on Friday, the 21st March, 2003.

The General discussion on the Budget took place for seven
days on the following dates:

24th March, 2003, 25th March, 2003, 26th March, 2003, 27th
March, 2003, 28th March, 2003, 31st March, 2003 and 1st April, 2003.

Thirty-seven Members including the Deputy Leader of
Opposition took part in the General discussion. The Hon. Minister for
Finance replied to the debate on the 1st April 2003.

Voting of Demands lasted for Twenty days from 3rd April 2003
to 9th May 2003. The dates on which Discussion and voting of
Demands for grants took place are as follows:

3rd April, 2003, 4th April, 2003, 7th April, 2003, 8th April, 2003,
9th April, 2003, 10th April, 2003, 11th April, 2003, 21st April, 2003,
22nd April, 2003, 23rd April, 2003, 24th April, 2003, 25th April, 2003,
28th April, 2003, 29th April, 2003, 30th April, 2003, 5th May, 2003, 6th
May, 2003, 7th May, 2003, 8th May, 2003 and 9th May, 2003.

Out of 9064 Cut Motions received, 8520 were admitted of which
only 1116 were actually moved in the House. After the discussion on
the each Demand for Grants was over, the Cut Motions were either
withdrawn by the Members or deemed to have been withdrawn by leave
of the House. All the 49 Demands for Grants were discussed and voted
by the House. The dates on which the Demands were moved and
voted are given in the Annexure.
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The Tamil Nadu Appropriation (No.2) Bill, 2003 (L.A.Bill No.21 of
2003) relating to the Budget for the year 2003-2004 was introduced in
the Assembly on 9th May, 2003 and was considered and passed on the
same day.

2. On the 27th March, 2003, Hon. Thiru C. Ponnaiyan, Minister
for Finance laid on the Table the Demands for Advance Grants (Vote
on Account) for the year 2003-2004.

The Demands were moved and voted by the House on the 28th
March, 2003.

The Tamil Nadu Appropriation (Vote on Account) Bill, 2003
(L.A.Bill No.5 of 2003) relating to the Demands for Advance Grants
(Vote on Account) for the year 2003-2004 was also introduced in the
Assembly on the 28th March, 2003 and was considered and passed on
the same day.

3. On the 25th March, 2003, Hon. Thiru C. Ponnaiyan, Minister
for Finance presented to the Assembly the Final Supplementary
Statement of Expenditure for the year 2002-2003.

The Demands were moved and voted without discussion by the
House on 27th March, 2003.

The Tamil Nadu Appropriation Bill, 2003 (L.A. Bill No. 4 of 2003)
relating to the Final Supplementary Statement of Expenditure for the
year 2002-2003 was also introduced in the Assembly on 27th March,
2003 and was considered and passed on the same day.

XVII. RESOLUTIONS OF THE HOUSE

On 26th March, 2003, Hon. K. Kalimuthu, Speaker, placed
before the House, the following Condeolence Resolution: -
0 mns By SGwflEst sHCurg pLsd embdarp Cunmée
Qupbuneitewrer e.wE BIR& swg afivmus Qsfelsgdrer
Pools, psdw - presd seoular gy Carsmenenwiyd B,
SiGwféar  mmé  prigenSgy  Humuwpy  wepudé  Guny
CarhsgcranghH@ g lpa FL_L_DeHDLL Cupeneu seng)
amsssogud, Cagmerawuyd Gsflelisms Cardrdpg. @pso
Cumflamed U@ SPOUTER wasdr QatdeULILB QUMmeuNSaE
san®  gUlps sl werpl Cureme Quiignd eumbadpg.

apgells LU sl Poenod, ows prHacfer
shsgbsmanyd wHsEMD, HGwfsar sarefsmsuns mTé
prinenly Cutews Hafiss Bolusped SeHe Budanpg
Cumerp flo prPser generr CumOBLUSHEGWL. sBlPs wésafen
smjuns,  gUps  sltweapl  Gupener sargl  eudepLwen
sanL_angngs Gsflelsgé Qarardpg
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momé By Qer@asLul@eter  wepupp  Cureny
eLamqwrs Bpsd ecws prhseiecCu  @wdud.  SHub
Peropr L iuGn awmslld, SQufldsr wig s Campantn
pr@set By ews prRsefisr Biupssams TiLGssusDE o fu
pLaugdanssmer  TRE&s Caam®B  ereny  sOps  opdlen
aumdSleona WwHHw DITNE BuCureney aeflypsHa
CalPaCarardenpg. Cugib, Daehss. emOss SmSHMLW
prpseflen gy srmans Qupg gsdw prQsdr seu andors,
SGofléen wHpd g Czmpanw prHsdr  CupQaran(erer
Bps PHseL ypouren Curnaw oL emqurs BrSSUSHELL.
e mTE BBy S0H UL SMETLD, BLUSLSMTULD
oL Ny winss Hmbu QupieugHE;LD, o flw Dieugy
pLagsmasaar QpHu SremhEd aHEs CaarGo  eTepd,
BuCuraes WP BTmes Cs H&Garardenpg.”

@ "2432003 syeip areiply wMPwsHe o eter Ldauron
LT L gngé &nps praonid eanp Ammosgdod, Sefpaurdsemncd
Surell @hg wéser 24 Cuy u@@atee Qs Leg
s sHs elLweapl Cuiee sag  SHFEHwD,
aumsssmsud GsflNsgs Qardrdpg.

snaplfier SelpaunBaame oned wvasdr 11 Quewadr, 2
Gpbogsatr e u. Qurgsd 24 Cui yPwrnuorss uCstae
Qe msSpryeer. Sellpaungpd, LWRIETAUTSWL. THE
SorelpE  welgmiwrencpp  epuild  GewduL KU
aanughe @Bps Papsd oF aBsgssLre  efami@Epg.
Aperens’s Narég @ps Qar@rs Qswed Ceugmen eféEdpg.

uugiul L Papeyser, pmd prafs stwsdo ampBSCpron,
Qe Bergyd Len spharadSGatu umpbE
Qaramg.mafCpmonr  areip sHCassmzss st pL  Seneneufien
wamsaigd  ghu@Sgderpen. apgl  Gpssmend@
Cuésaurjdens qpad gearprus  afuller  Siey srem U
e,  Saflgeungd, geprwusseslur, CuiseunssangsanwGun
gppd  wHILHDM. g  LwhETangsesCw  wphdigud
polimedpg.  welgmiwnen o arja; eder caumd sragdflé
ppgieter Qpss Campé Qaume sangssmnod Bmés Bueorng.

Suurell  waésdr By BPapssin L Bis  Qst@roren
uPGarewmw sllps wiad srfuns s s Lwenpl Gurenay
uareLwnss saresdpg. LWRSTATSSST® o ufpbs BiLured
wésallen GELLSHIHES BUCurma oy B Ppbs Brisens
Czfleds g1&QandT&pg.
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Cogib. @spmaw Selyang Papaserss WHpLLeTel meabss
e flu Seusy pLasmssamar eLer CupQanarer Cauam® erenpid
sulps sl Lweapu Cupemes @pss SrurarsSear amSers wsHu
Sgnss CalpaCsrardpg.”

The above resolutions were adopted nem con. and sent to the
Union Government for taking further action as recommended by the
Business Advisory Committee.

XVIll. GOVERNMENT MOTIONS

1) On the 29th January, 2003, Hon. Thiru C. Ponnaiyan, Leader of
the House (Minister for Finance ) moved the following motion:-

"That rule 32 of Tamil Nadu Legislative Assembly Rules
which provides that the first hour of every sitting be
available for 'Question and Answers' be suspended on
the 30th January, 2003 and the House do resolve to
transact Government Business".

The Motion was adopted nem con.

2)On the 30th January, 2003, Hon. Thiru C. Ponnaiyan, Leader of the
House (Minister for Finance) moved the following motions:-

0 geoaudldr s@vdows  G@LEGL e,
sanaflugeng srpPld ULPEESIOL QETETWL BiLTalgd FeNoTs
CuAs@anam® @uud Qewddarp Hmell. erCeanpps  ss
e pSerfaemer Bancuans eSIL® QaiefiCupp Ceusir@id".

@ "8 uff @ebawd Sster GppssT e o flaws
GWaiPE S@UaCsrd el eatliCe GmadapCurg LTy
Cs. LMy eW@mECar Sbag Sy eAICUNT e ulmsCsn
pUSH Gghubd el Gpfee @nsdp amwarssred QAsTUibg
UL@gRL sl guwbeas smauwiCe ukCspstod Bid
ancusasCeuam(BLd”.

@ "@eng 3012003 eweu perLQupps QaneripéELCLTE
epidens o vl Perbauyd sary Dmdéamsmwueii By, Causwns
Sm.apadid wppd LréLy Cg  @uwmstév L ACUNT BmEEL
uGHaeré@s Qearpg LrsLy GCp GLMIEN Jaifsmer Cprad
swsms Opfisgs Qsrapelaugnas sMpsCerard fy ambCuny
slLwenp egulderser  Aoprd  sREsLLCLCury Amufd
Qabaid efsdr LréLy Gz @Gumsrev  Dafseer Cpréd,
Gl gmeiv SHsefied Maudg Hm. GLOTTSIE Sleufsener
QarenpeiPeugna Wy ywsrd Dg GHsH Paisms T@EECeuamBD
aetp  Homapsdd safsdr  CalPsQaramigenr gl ule
sl Aflflerd pLansas adés Caam@ud'.
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All the above Motions were put to vote and carried.

3) On the 31st January, 2003, Hon. Thiru C. Ponnaiyan, Leader of
the House (Minister for Finance) moved the following motion:-

"That rule 25(1) of the Tamil Nadu Legislative
Assembly Rules, the House be adjourned  Sine-
die.".

The Motion was adopted nem con.

4) On the 26th March, 2003, Hon. Thiru C. Ponnaiyan, Leader of
the House (Minister for Finance) moved the following motion:-

"That rule 184 (1) of the Tamil Nadu Legislative
Assembly Rules be relaxed and the House do resolve
to transact the Government business before taking up of
Financial business to-day (26.3.2003) on which the
Business Advisory Committee has allotted for the
General discussion of the Budget".

The Motion was put to vote and carried.

5) On the 27th March, 2003, Hon. Thiru C. Ponnaiyan, Leader of
the House (Minister for Finance) moved the following motion:-

"That the Tamil Nadu Legislative Assembly
Rules 30, 130 and 132 be suspended and the
Tamil Nadu Appropriation Bill, 2003  (L.A. Bill
No.4 of 2003) be taken up for consideration
today (27-03-2003) itself."

The Motion was put to vote and carried.

6) On the 28th March, 2003, Hon. Thiru C. Ponnaiyan, Leader of
the House (Minister for Finance) moved the following motion:-

"That the Tamil Nadu Legislative Assembly
Rules 30, 130 and 132 be suspended and the
Tamil Nadu Appropriation (Vote on Account) Bill,
2003 (L.A. Bill No.5 of 2003) be taken up for
consideration today (28-03-2003) itself."

The Motion was put to vote and carried.
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7 On the 1st April, 2003, Hon. Thiru C. Ponnaiyan, Leader of the
House (Minister for Finance) moved the following motion:

"That rule 32 of Tamil Nadu Leg?islative Assembly
Rules which provides that the first hour of every
sitting be available for 'Question and Answers' be
suspended today and the House do resolve to
transact Government Business."

The Motion was adopted nem con.

8) On the 3rd April, 2003, Hon. Thiru C. Ponnaiyan, Leader of the
House (Minister for Finance) moved the following motion:

"That rule 32 of Tamil Nadu Le?islative Assembly
Rules which provides that the first hour of every
sitting be available for '‘Question and Answers' be
suspended on the 4th April, 2003 and the House
do resolve to transact Government Business."

The Motion was adopted nem con.

9) On the 8th April, 2003, Hon. Thiru C. Ponnaiyan, Leader of
the House (Minister for Finance) moved the following motion:

“Cureauldn  Sigiaudsmer  perL QU o oG gud
CureneuuSei alfaenar Qam_ikg WppWHE)
uweTuOSeusngud, sULwatpl Gupeeu e 121, edareld 2-
Qar &) [eap Sease apes spEnecL  Hoog
D|EHTLID ST SiencuiiGev sanafluié@Gapeuns Gué
Swrsownst  Cuél eauigueLw wreu SR Cureas
genava) afs@eayu @mémssCs bz aaWpOWLS
gnar@eug Cure oiCs Lssssmss Hfss 8 Pl
pragdamsie FHULL.  wraryle eguifey  HmOg
SDSLPESHT  eufseneT  @BEF S SOSTLE  (pupeugid
Soalsimbs B8 eeussCaatr@d”.

The Motion was put to vote and carried.
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10) On the 8th April, 2003, Hon. Thiru C. Ponnaiyan, Leader of the
House (Minister for Finance) moved the following motion:

"That rule 32 of Tamil Nadu Le%islative Assembly
Rules which provides that the first hour of every
sitting be available for 'Question and Answers' be
suspended on the 9th April, 2003 and the House
do resolve to transact Government Business."

The Motion was adopted nem con.

11) On the 10th April, 2003, Hon. Thiru C. Ponnaiyan, Leader of the
House (Minister for Finance) moved the following motion:

‘SeafigyinLw  lfsamar B s@auigiew
savafiugdig  @pssd  daaallé@ld euansuld
DjneueniL, 2rslwaGuant_sefle Cuess Salq Ul
Wrsdeasmaudand smauld ewiu  Cauar®b
aetp @ S gHmwen Sl Caen@OueanGp
o aiCpnaasCanh  aphs  Seauld  pewdeows
CapuuCs proLmid

Qancrena eTenip @@ PueliCa wirar g e pileryaer

Qawen_® cu(h APy EerT. o GCprésgCanp
Qeunu@feanp sor'Lr g e dflsmear B
. Dirfwed smpLiLjenT #FSCWn(H Sienauusigyen_us

sanerflugemg WEdp ealigieorw dfsmer gad
dSedlenp, . QuIpluDp penpulSiCe DIrlwed
snpuLemfACun® Qewoudp Srdfwd GuenLwrs
gps Soewew oipp  YupHsdp  wraTdE
2 piSenisener Heneuenw i@ QeuefiCupp Ceuair®ib.”

The Motion was put to vote and carried.

12) On the 21st April, 2003, Hon. Thiru C. Ponnaiyan, Leader of
the House (Minister for Finance) moved the following motion:

"That rule 32 of Tamil Nadu Legislative Assembly
Rules which provides that the first hour of every
sitting be available for '‘Question and Answers' be
suspended on the 22nd April, 2003 and the
House do resolve to transact Government
Business."

The Motion was adopted nem con.
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Election of Sixteeen Members to the Committee on Estimates

13) On the 25th April, 2003, Hon. Thiru C. Ponnaiyan, Leader of
the House (Minister for Finance) moved the following motion:

"That with reference to Rule 195 of the Tamil
Nadu Legislative Assembly Rules, the Assembly
do proceed, on a date to be fixed by Hon. the
Speaker to elect Sixteen Members to be
Members of the Committee on Estimates for the
year 2003-2004".

The motion was put to vote and carried.

Election of Sixteeen Members to the Committee on Public Accounts

14) On the 25th April, 2003, Hon. Thiru C. Ponnaiyan, Leader of the
House (Minister for Finance) moved the following motion:

"That with reference to Rule 203 of the Tamil
Nadu Legislative Assembly Rules, the Assembly
do proceed, on a date to be fixed by Hon. the
Speaker to elect Sixteen Members to be
Members of the Committee on Public Accounts
for the year 2003-2004".

The motion was put to vote and carried.
Election of Sixteeen Members to the Committee on Public
Undertakings

15) On the 25th April, 2003, Hon. Thiru C. Ponnaiyan, Leader of the
House (Minister for Finance) moved the following motion:

"That with reference to Rule 211 of the Tamil
Nadu Legislative Assembly Rules, the Assembly
do proceed, on a date to be fixed by Hon. the
Speaker to elect Sixteen Members to be
Members of the Committee on Public
Undertakings for the year 2003-2004".

The motion was put to vote and carried.
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Election of Fourteeen Members to the Committee of Privileges

16) On the 25th April, 2003, Hon. Thiru C. Ponnaiyan, Leader of the
House (Minister for Finance) moved the following motion:

"That with reference to Rule 227 of the Tamil
Nadu Legislative Assembly Rules, the Assembly
do proceed, on a date to be fixed by Hon. the
Speaker to elect Fourteen Members to be
Members of the Committee of Privileges for the
year 2003-2004".

The motion was put to vote and carried.

17) On the 28th April, 2003, Hon. Thiru C. Ponnaiyan, Leader of
the House (Minister for Finance) moved the following motion:

"That rule 32 of Tamil Nadu Legislative Assembly
Rules which provides that the first hour of every
sitting be available for 'Question and Answers' be
suspended on the 29th April, 2003 and the House
do resolve to transact Government Business."

The Motion was adopted nem con.

18) On the 5th May, 2003, Hon. Thiru C. Ponnaiyan, Leader of
the House (Minister for Finance) moved the following motion:

"That rule 32 of Tamil Nadu Legislative Assembly
Rules which _Prowdes that the first hour of every
sitting be available for 'Question and Answers' be

suspended on the 6th May, 2003 and
the House do resolve to transact Government
Business."

The Motion was adopted nem con.

19) On the 6th May, 2003, Hon. Thiru C. Ponnaiyan, Leader of
the House (Minister for Finance) moved the following motion:

"That rule 32 of Tamil Nadu Legislative Assembly
Rules which provides that the first hour of every
sitting be available for 'Question and Answers' be

suspended on the 7th May, 2003 and
the House do resolve to transact Government
Business."

The Motion was adopted nem con.
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20) On the 8th May, 2003, Hon. Thiru C. Ponnaiyan, Leader of
the House (Minister for Finance) moved the following motion:

"That rule 32 of Tamil Nadu Legislative Assembly
Rules which provides that the first hour of every
sitting be available for 'Question and Answers' be

suspended on the 9th May, 2003 and
the House do resolve to transact Government
Business."

The Motion was adopted nem con.

21) On the 9th May, 2003, Hon. Thiru C. Ponnaiyan, Leader of the
House (Minister for Finance) moved the following motion:-

"That the Tamil Nadu Legislative Assembly
Rules 30, 130 and 132 be suspended and the
Tamil Nadu Appropriation  (No.2) Bill, 2003
(L.A. Bill No.21 of 2003) be taken up for
consideration today (9.5.2003) itself.”

The Motion was put to vote and carried.

22) On the 9th May, 2003, Hon. Thiru C. Ponnaiyan, Leader of
the House (Minister for Finance) moved the following motion:

"That rule 32 of Tamil Nadu Legislative Assembly
Rules which provides that the first hour of every
sitting be available for 'Question and Answers' be

suspended on the 10th May, 2003 and
the House do resolve to transact Government
Business."

The Motion was adopted nem con.

23) On the 10th May, 2003, Hon. Thiru C. Ponnaiyan, Leader of
the House (Minister for Finance) moved the following motion:

“That all the Seven Bills which were introduced
in the House in the fore-noon be taken up for
consideration today itself".

~ Thiru J. Hemachandran, opposed the above motion. The
motion was later put to vote and carried.

24) On the 10th May, 2003, Hon. Thiru C. Ponnaiyan, Leader of the
House (Minister for Finance) moved the following motion:-

"That rule 25(1) of the Tamil Nadu Legislative
Assembly Rules, the House be adjourned Sine-
die.".

The Motion was adopted nem con.
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XIX. PRIVILEGE MATTERS

1. On the 28th January, 2003 Tvl. Parithi Ellamvaluzhi and R.
Thirumavalavan raised a matter of privilege against non-reading of
Tamil version of the Governor's Address by the Hon. Speaker on
23.1.2003. Prof. K. Anbazhagan, Leader of the Opposition, Tvl. Durai
Murugan, S.R. Balasubramoniyan, Dr. D. Kumaradas also sought
clarification about the matter. Hon. Chief Minister gave some
explanation on that issue.

Hon. Speaker disallowed the issue and ruled that the Tamil
version of the Governor's Address has been circulated to all the
Members of the Assembly on 23.1.2003 and treated as read by himself
and recorded in the proceedings of the Assembly. Hence, he declared
that there is no breach of privilege is involved in that issue.

2. On the 30th January, 2003 Hon. Speaker suo-motu referred to
the Committee of Privileges for examination and report the matter
relating to the bahaviour of Thiru Parithi Ellamvazhuthi who uttered
threatening words at Dr. D.Kumaradas by leaving his seat as the action
of Thiru Parithi Ellamvazhuthi is a clear case of breach of privilege.

3. On the 31st March, 2003, Hon Speaker suo-motu referred to the
Committee of Privileges under Rule 226 of the Tamil Nadu Legislative
Assembly Rules for examination and report the matter involving Thiru
Arcot N. Veerasamy who gave wrong information on 28.3.2003 about
fixing of meters under free electricity scheme.

4, On the 23rd April, 2003 Hon. Speaker suo-motu referred to the
Committee of Privileges under Rule 226 of the Tamil Nadu Legislative
Assembly Rules the matter relating to publication of articles in the Hindu
Daily in its issues dated 12.4.2003, 13.4.2003 and 23.4.2003 using
false motivated and derogatory remarks against the Hon. Chief Minister
and the Government.

5. On the 23rd April,2003, Hon. Speaker condemned Thiru S.R.
Balasubramoniyan for his false allegation and suo-motu referred the
matter to the Committee of Privileges under Rule 226 of the Tamil Nadu
Legislative Assembly Rules for examination and report as the same is
involved breach of privilege of the House and against the democratic
system.

6. On the 24th April, 2003 Thiru S.R. Balasubramoniyam raised the
matter of privilege against the Hon. Chief Minister, Commissioner of
Police, Chennai, the Principal, Queen Mary's College and the
Superintendent of Police, Cuddalore as the privilege of MLAs., viz. Tvl.
M.K. Stalin, S.A.M. Hussain, J. Anbalagan, Dr. K. Ponmudi and E.V.
Velu have been affected by the arrest made on 8.4.2003 for the alleged
forcible entry into the Queen Mary's College. After the clarification by
the Hon. Chief Minister, Hon. the Speaker disallowed the notice as he
found no breach of privilege involved in the matter.
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7. On the 30th April, 2003, Thiru C.K. Tamizharasan, and Thiru
L.Santhanam raised a matter of privilege against 'The Hindu' and
‘Murasoli' dailies. The publication of editorial column in 'The Hindu'
daily on 25.4.2003 and in 'Murasoli' on 26.4.2003 criticising the action of
the Hon. Speaker for sending the matters related to the publication of
articles by the Hindu in its issues dt.12.4.2003, 13.4.2003 and
23.4.2003 to the Committee of Privileges and also casting aspersion on
the Committee of Privileges. The Members contended that such
publication by those dailies involves breach of privilege of the House
and it may therefore be referred to the Committee of Privileges. Hon.
Speaker referred the matter to the Committee of Privileges under rule
226 of the Tamil Nadu Legislative Assembly Rules.

XX. SUSPENSION OF MEMBERS

1. On the 30th January, 2003, Thiru Parithi Elamvazhuthi was
suspended from the service of the House for the remainder of the
Session on a Motion moved by the Hon. Leader of the House and
adopted by the House as his presence in the House would pose danger
to the life of  Dr.D. Kumaradas and his supporters.

2. On the 8th April, 2003, Thiru J. Anbazhagan was suspended
from the service of the House for the remainder of the Session on a
Motion moved by the Hon. Leader of the House and adopted by the
House for obstructing the Proceedings against the Rules of Procedure
of the House persistently, using abusive language and tearing of a book
near the podium of Hon. the Speaker.

3. On the 10th April, 2003, the Members of the INC, PMK, CPI
(M) and CPI Legislature parties have been expelled from the House on
a motion moved by the leader of the House for obstructing the
Proceedings against the Rules of Procedure of the House with the pre-
planned political motives.

The expelled members numbering 43 were later arrested and
released for indulging Road Roko near the out gate of Secretariat at
Rajaji Salai. The matter was informed to the House by the Hon. Chief
Minister.
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XXI. ANNOUNCEMENTS BY HON. SPEAKER

1. On the 29th January 2003, Hon. the Speaker, announced in
the House that on the lines of the following practice of the
Parliament, the usage of 'Cellular and Pager" are prohibited in
the Assembly Chamber and its adjacent lobbies. In this
connection, the Members of the House have already been
requested to extend their full co-operation through the
information sheet dated 24.1.2003. He has therefore appealed
to the Members of the Assembly and the media personnel who
cover the Assembly proceedings to avoid further usage of these
instruments in the chamber in future.

2. On the 30th January, 2003, Hon. the Speaker announced in the
House that Hon. Chief Minister will administer oath on
untouchability today at 11.00 a.m. in the Army parade ground
near the Secretariat main building on the eve of the 'Martyrs
Day'. The House will therefore be adjourned at 10.45 a.m. and
resume at 11.15 a.m. so as to enable the Members of the
Assembly to take part in that function.

3. On the 10th April, 2003, Hon. the Speaker announced the
following message received from the Commissioner of Police,
Greater Chennai in the Fax dated 10.4.2003:

"l have the honour to inform that on 8.4.2003 at about 12.20
hrs., Thiru M.K. Stalin, MLA., Thousand Lights Assembly Constituency,
Thiru K. Ponmudi, MLA., Villupuram Assembly Constituency, Thiru J.
Anbazhagan, MLA., T.Nagar Assembly Constituency, Thiru S.A.M.
Hussain, MLA., Triplicane Assembly Constituency and others had
been to Queen Mary's
College, Marina, pushed aside the college watchman, threatened him
with dire consequences, trespassed into the college premises, induced
the college students who were studying inside the college premises to
continue their strike and agitation against the Government and assured
them of all their supports. In this connection, on the complaint of the
College Principal, a case was registered in D-5, Marina Police Station
Crime N0.87/2003, under Section 143. 448, 353, 506 (ii) IPC read with
109 on 8.4.2003 at 13.45 hrs., and investigation taken up.

In the course of investigation, Thiru M.K. Stalin, MLA., Thousand
Lights Assembly Constituency, Thiru K. Ponmudi, MLA., Villupuram
Assembly Constituency, Thiru J. Anbazhagan, MLA., T.Nagar Assembly
Constituency and Thiru S.A.M. Hussain, MLA., Triplicane Assembly
Constituency were all arrested on the night of 9.4.2003. They were all
produced before the 13th Metropolitan Magistrate at his residence at
Saidapet and remanded to Judicial custody till 23.04.2003".
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4, On the 10th April, 2003, Hon. the Speaker announced the
following message received from the Superintendent of Police,
Thiruvannamalai District.

"I have the honour to inform that | have found it my duty in the exercise
of my power u/s. 147, 148, 294, 188, 336 and 506 IPC to direct that
Thiru K. Pitchandi, MLA., Tiruvannamalai Assembly Constituency and
61 others formed themselves into an unlawful assembly with deadly
weapons, pelted stones on 6 Government Transport buses in
between Krishna Lodge and Gandhi Statue on big street,
Tiruvannamalai town on 10.4.2003 between 00.30 hrs. and 1.30 hrs.
and damaged the wind screen glasses to the tune of Rs.15,000/-
protesting against the arrest of Thiru M.K. Stalin, MLA., and others on
9.4.2003 night at Chennai. They were taken into custody today
(10.4.2003) at 3.30 hrs. vide Tiruvannamalai town police crime
N0.475/2003 and are being sent for remand."

5. On the 21st April, 2003, Hon. the Speaker announced in the
House that the Calling attention matter relating to spreading of disease
among the people due to the effluent from the chemical factories in the
Cuddalore Sipcot Complex given notice of by Thiru T. Velmurugan,
MLA has been postponed as the Member was not in his seat.

6. On the 21st April, 2003, Hon. the Speaker announced in the
House that the inauguration of the Orientation Programme on Computer
Training for the Members of the Assembly under the auspices of
Information Technology Department will be held at 4.00 p.m. on that
day. (21.4.2003) at the 10th floor of the Namakkal Kavignar Maaligai in
Secretariat by the Hon. Chief Minister. He also announced that
transport facilities from the Legislators' Hostel have also been made to
enable the Members to attend the function.

7. On the 9th May, 2003 Hon. the Speaker announced in the
House that 15 days Computer training programme for the Members was
scheduled up to 14.5.2003. Since the meetings of the House are to be
adjourned on 10.5.2003, arrangements have been made to have the
training for the rest of three days. Accordingly, Members may undergo
the training from 11.5.2003 to 13.5.2003 either utilizing 2 hours per day
or 6 hours in a day or 3 hours in the F.N. and 3 hours in the A.N.

XXII. FELICITATION

1. On the 11th April, 2003, Hon. the Speaker conveyed his
wishes to the Hon. Chief Minister and greetings to the Members of the
House on the eve of the Tamil New Year.

2. On the 30th April, 2003, Hon the Speaker conveyed his
greetings to the House on the eve of 'May Day'.
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XXIl. COMPUTER TRAINING COURSE TO MLAs.

A Computer training course to the Members of the Legislative
Assembly under the auspices of the Information and Technology
Department was held from 21.4.2003 to 13.5.2003 at the Tenth Floor of
the Namakkal Kavignar Maaligai in Secretariat. It was inaugurated by
Hon. Chief Minister.

XXIV. ELECTION TO STATUTORY BODIES
On the 7th May, 2003, Hon. the Speaker announced that the

following Members have been duly elected to Senates of Universities
mentioned below:

1. Senate of the University of Madras

1. Thiru S.S. Thirunavukkarasu
2. Thiru A. Bhuvaraghamoorthy
3. Thiru C.Ve. Shanmugam

4. Tmt. R. Tamilmozhirajadathan
5. Thiru S.G. Vinayaga Murthi

6. Thiru J. Anbazhagan

2. Senate of the Madurai Kamaraj University

1. Thiru R.D. Ganesan

2. Thiru L. Santhanam

3. Thiru A. Rajagopal

4. Thiru T.P.M. Mohideen Khan

3. Senate of the Bharathidasan University

1. Thiru P. Rajarethinam

On the 7th May, 2003, Hon. the Speaker announced that the
following Member has been duly elected as the Member to the State
Library Committee:-

Thiru C.K. Tamizharasan
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XXV. PRESENTATION OF REPORTS BY THE COMMITTEES

During the period, One hundred and Seventy Nine reports were
presented to the House by various Committees of the House as
detailed below:

Serial No. Name of the Report Date of Presentation
1) 2 3)
1. Seventh Report of the Committee on 28.1.2003

Government Assurances (2002-2003)

2. Hundred and Twenty-first Report of the 29.1.2003
Committee on Public Accounts
(2001-2003)

3. Hundred and Twenty-second Report of the 29.1.2003
Committee on Public Accounts
(2001-2003)

4. Hundred and Twenty-third Report of the 29.1.2003
Committee on Public Accounts
(2001-2003)

5. Hundred and Twenty-fourth Report of the 29.1.2003
Committee on Public Accounts
(2001-2003)

6. Seventieth Report of the Committee on 29.1.2003
Public Undertakings (2002-2003)

7. Seventy-first Report of the Committee on 29.1.2003
Public Undertakings (2002-2003)

8. Seventy-second Report of the Committee on 29.1.2003
Public Undertakings (2002-2003)

9. Report of the Select Committee on the
Tamil Nadu Plastic Articles (Prohibition of 30.1.2003
Sale, Storage, Transport and Use) Bill, 2002
(L.A.Bill No.22 of 2002) (Vol.l & II)
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)

®3)

@)

10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

Hundred and Twenty-fifth Report of the
Committee on Public Accounts
(2001-2003)

Hundred and Twenty-sixth Report of the
Committee on Public Accounts
(2001-2003)

Hundred and Twenty-seventh Report of the
Committee on Public Accounts
(2001-2003)

Hundred and Twenty-eighth Report of the
Committee on Public Accounts
(2001-2003)

Hundred and Twenty-ninth Report of the
Committee on Public Accounts
(2001-2003)

Hundred and Thirtieth Report of the
Committee on Public Accounts
(2001-2003)

Tenth Report of the Committee on
Estimates (2001-2003)

Eleventh Report of the Committee on
Estimates (2001-2003)

Twelfth Report of the Committee on
Estimates (2001-2003)

Hundred and Thirty-first Report of the
Committee on Public Accounts (2001-2003)

Hundred and Thirty-second Report of the
Committee on Public Accounts (2001-2003)

30.1.2003

30.1.2003

30.1.2003

30.1.2003

30.1.2003

30.1.2003

31.1.2003

31.1.2003

31.1.2003

31.1.2003

31.1.2003
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1)

)

3)

21.

22.

23.

24,

25.

26.

27.

28.

29.

30.

31.

32.

33.

Hundred and Thirty-third Report of the
Committee on Public Accounts (2001-2003)

Seventy-third Report of the Committee on
Public Undertakings (2002-2003)

Seventy-fourth Report of the Committee on
Public Undertakings (2002-2003)

Seventy-fifth Report of the Committee on
Public Undertakings (2002-2003)

Seventy-sixth Report of the Committee on
Public Undertakings (2002-2003)

Seventy-seventh Report of the Committee on
Public Undertakings (2002-2003)

Seventy-eighth Report of the Committee on
Public Undertakings (2002-2003)

Seventy-ninth Report of the Committee on
Public Undertakings (2002-2003)

Eightieth Report of the Committee on
Public Undertakings (2002-2003)

Eighty-first Report of the Committee on
Public Undertakings (2002-2003)

Eighty-second Report of the Committee on
Public Undertakings (2002-2003)

Eighty-third Report of the Committee on
Public Undertakings (2002-2003)

Eighty-fourth Report of the Committee on
Public Undertakings (2002-2003)

31.1.2003

31.1.2003

31.1.2003

31.1.2003

31.1.2003

31.1.2003

31.1.2003

31.1.2003

31.1.2003

31.1.2003

31.1.2003

31.1.2003

31.1.2003
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(1)

()

3)

34.

35.

36.

37.

38.

39.

40.

41.

42.

43.

44,

45,

46.

Eighty-fifth Report of the Committee on
Public Undertakings (2002-2003)

Eighty-sixth Report of the Committee on
Public Undertakings (2002-2003)

Eighty-seventh Report of the Committee on

Public Undertakings (2002-2003)

Eighty-eighth Report of the Committee on
Public Undertakings (2002-2003)

Eighth Report of the Committee on
Government Assurances (2002-2003)

Ninth Report of the Committee on
Government Assurances (2002-2003)

Tenth Report of the Committee on
Government Assurances (2002-2003)

Eleventh Report of the Committee on
Government Assurances (2002-2003)

Twelfth Report of the Committee on
Government Assurances (2002-2003)

Thirteenth Report of the Committee on
Government Assurances (2002-2003)

Fifteenth Report of the Committee on
Petitions (2001-2003)
Sixteenth Report of the Committee on

Petitions (2001-2003)

Seventeenth Report of the Committee on
Petitions (2001-2003)

31.1.2003

31.1.2003

31.1.2003

31.1.2003

31.1.2003

31.1.2003

31.1.2003

31.1.2003

31.1.2003

31.1.2003

31.1.2003

31.1.2003

31.1.2003
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(1)

()

3)

47.

48.

49.

50.

51.

52.

53.

54.

55.

56.

57.

58.

5

[{e]

Eighteenth Report of the Committee on
Petitions (2001-2003)

Nineteenth Report of the Committee on
Petitions (2001-2003)

Hundred and Thirty-fourth Report of the
Committee on Public Accounts (2001-2003)

Hundred and Thirty-fifth Report of the
Committee on Public Accounts (2001-2003)

Hundred and Thirty-sixth Report of the
Committee on Public Accounts (2001-2003)

Hundred and Thirty-seventh Report of the
Committee on Public Accounts (2001-2003)

Thirteenth Report of the Committee on
Estimates (2001-2003)

Fourteenth Report of the Committee on
Estimates (2001-2003)

Hundred and Thirty-eighth Report of the
Committee on Public Accounts (2001-2003)

Hundred and Thirty-ninth Report of the
Committee on Public Accounts (2001-2003)

Hundred and fortieth Report of the
Committee on Public Accounts (2001-2003)

Hundred and Forty-first Report of the
Committee on Public Accounts (2001-2003)

Eighty-ninth Report of the Committee on
Public Undertakings (2001-2003)

31.1.2003

31.1.2003

25.3.2003

25.3.2003

25.3.2003

25.3.2003

26.3.2003

26.3.2003

28.3.2003

28.3.2003

28.3.2003

28.3.2003

3.4.2003
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(1)

()

3)

60.

61.

62.

63.

64.

65.

66.

67.

68.

69.

70.

71.

72.

Ninetieth Report of the Committee on
Public Undertakings (2001-2003)

Ninety-first Report of the Committee on
Public Undertakings (2001-2003)

Hundred and Forty-second Report of the
Committee on Public Accounts (2001-2003)

Hundred and Forty-third Report of the
Committee on Public Accounts (2001-2003)

Hundred and Forty-fourth Report of the
Committee on Public Accounts (2001-2003)

Hundred and Forty-fifth Report of the
Committee on Public Accounts (2001-2003)

Ninety-second Report of the Committee on
Public Undertakings (2001-2003)

Ninety-third Report of the Committee on
Public Undertakings (2001-2003)

Ninety-fourth Report of the Committee on
Public Undertakings (2001-2003)

Ninety-fifth Report of the Committee on
Public Undertakings (2001-2003)

Ninety-sixth Report of the Committee on
Public Undertakings (2001-2003)

Ninety-seventh Report of the Committee on
Public Undertakings (2001-2003)

Ninety-eighth Report of the Committee on
Public Undertakings (2001-2003)

3.4.2003

3.4.2003

7.4.2003

7.4.2003

7.4.2003

7.4.2003

7.4.2003

7.4.2003

7.4.2003

7.4.2003

7.4.2003

7.4.2003

7.4.2003
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1)

)

3)

73

74

75.

76.

Fourteenth Report of the Committee on
Government Assurances (2001-2003)

Fifteenth Report of the Committee on
Government Assurances (2001-2003)

Hundred and Forty-sixth Report of the
Committee on Public Accounts (2001-2003)

Hundred and Forty-seventh Report of the
Committee on Public Accounts (2001-2003)

77. Hundred and Forty-eighth Report of the

Committee on Public Accounts (2001-2003)

78. Ninety-ninth Report of the Committee on
Public Undertakings (2001-2003)

79. Hundredth Report of the Committee on
Public Undertakings (2001-2003)

80. Hundred and first Report of the
Committee on Public Undertakings
(2001-2003)

81. Hundred and second Report of the
Committee on Public Undertakings
(2001-2003)

82. Hundred and third Report of the
Committee on Public Undertakings
(2001-2003)

83. Hundred and fourth Report of the
Committee on Public Undertakings
(2001-2003)

84. Twentieth Report of the Committee on
Petitions (2001-2003)

10.4.2003

10.4.2003

23.4.2003

23.4.2003

23.4.2003

23.4.2003

23.4.2003

23.4.2003

23.4.2003

23.4.2003

23.4.2003

23.4.2003
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1)

)

3)

85.

86.

87.

88.

89.

90.

91.

92.

93.

94.

95.

Twenty-first Report of the Committee on
Petitions (2001-2003)

Twenty-second Report of the Committee
on Petitions (2001-2003)

Twenty-third Report of the Committee
on Petitions (2001-2003)

Twenty-fourth Report of the Committee
on Petitions (2001-2003)

Fifteenth Report of the Committee on
Papers Laid on the Table of the House
(2001-2003)

Sixteenth Report of the Committee on
Papers Laid on the Table of the House
(2001-2003)

Seventeenth Report of the Committee on
Papers Laid on the Table of the House
(2001-2003)

Eighteenth Report of the Committee on
Papers Laid on the Table of the House
(2001-2003)

Nineteenth Report of the Committee on
Papers Laid on the Table of the House
(2001-2003)

Twentieth Report of the Committee on
Papers Laid on the Table of the House
(2001-2003)

Twenty-first Report of the Committee on
Papers Laid on the Table of the House
(2001-2003)

23.4.2003

23.4.2003

23.4.2003

23.4.2003

23.4.2003

23.4.2003

23.4.2003

23.4.2003

24.4.2003

24.4.2003

24.4.2003
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)

@)
®3)

96. Twenty-second Report of the Committee on
Papers Laid on the Table of the House
(2001-2003)

97. Twenty-third Report of the Committee on
Papers Laid on the Table of the House
(2001-2003)

98. Twenty-fourth Report of the Committee on
Papers Laid on the Table of the House
(2001-2003)

99. Twenty-fifth Report of the Committee on
Papers Laid on the Table of the House
(2001-2003)

100. Twenty-sixth Report of the Committee on
Papers Laid on the Table of the House
(2001-2003)

101. Twenty-seventh Report of the Committee on
Papers Laid on the Table of the House
(2001-2003)

102.Twenty-eighth Report of the Committee on
Papers Laid on the Table of the House
(2001-2003)

103. Twenty-ninth Report of the Committee on
Papers Laid on the Table of the House
(2001-2003)

104. Thirtieth Report of the Committee on
Papers Laid on the Table of the House
(2001-2003)

105. Fifteenth Report of the Committee on
Estimates (2001-2003)

24.4.2003

25.4.2003

25.4.2003

25.4.2003

25.4.2003

28.4.2003

28.4.2003

28.4.2003

28.4.2003

29.4.2003




(1)

()

3)

106.

107.

108.

109.

110.

111.

112.

113.

114.

115.

116.

117.

118.

Sixteenth Report of the Committee on
Estimates (2001-2003)

Seventeenth Report of the Committee on
Estimates (2001-2003)

Hundred and Forty-ninth Report of the
Committee on Public Accounts (2001-2003)

Hundred and Fiftieth Report of the
Committee on Public Accounts (2001-2003)

Hundred and Fifty-first Report of the
Committee on Public Accounts (2001-2003)

Hundred and Fifty-second Report of the
Committee on Public Accounts (2001-2003)

Hundred and Fifty-third Report of the
Committee on Public Accounts (2001-2003)

Hundred and Fifty-fourth Report of the
Committee on Public Accounts (2001-2003)

Hundred and Fifty-fifth Report of the
Committee on Public Accounts (2001-2003)

Hundred and Fifty-sixth Report of the
Committee on Public Accounts (2001-2003)

Hundred and Fifty-seventh Report of the
Committee on Public Accounts (2001-2003)

Hundred and Fifty-eighth Report of the
Committee on Public Accounts (2001-2003)

Hundred and Fifty-ninth Report of the
Committee on Public Accounts (2001-2003)

29.4.2003

29.4.2003

29.4.2003

29.4.2003

29.4.2003

29.4.2003

29.4.2003

29.4.2003

29.4.2003

29.4.2003

29.4.2003

29.4.2003

29.4.2003




(1) ()

3)

119. Hundred and Sixtieth Report of the
Committee on Public Accounts (2001-2003)

120. Hundred and fifth Report of the Committee
on Public Undertakings. (2001-2003)

121. Hundred and sixth Report of the Committee
on Public Undertakings. (2001-2003)

122. Hundred and seventh Report of the Committee
on Public Undertakings. (2001-2003)

123. Hundred and eighth Report of the Committee
on Public Undertakings. (2001-2003)

124. Hundred and ninth Report of the Committee
on Public Undertakings. (2001-2003)

125. Hundred and tenth Report of the Committee
on Public Undertakings. (2001-2003)

126. Hundred and eleventh Report of the Committee
on Public Undertakings. (2001-2003)

127. Hundred and twelfth Report of the Committee
on Public Undertakings. (2001-2003)

128. Hundred and thirteenth Report of the Committee
on Public Undertakings. (2001-2003)

129. Eighteenth Report of the Committee
on Estimates. (2001-2003)

130. Nineteenth Report of the Committee
on Estimates. (2001-2003)

131. Hundred and Sixty-first Report of the
Committee on Public Accounts. (2001-2003)

29.4.2003

29.4.2003

29.4.2003

29.4.2003

29.4.2003

29.4.2003

29.4.2003

29.4.2003

29.4.2003

29.4.2003

30.4.2003

30.4.2003

30.4.2003




(1) )

3)

132. Hundred and Sixty-second Report of the
Committee on Public Accounts. (2001-2003)

133. Hundred and Sixty-third Report of the
Committee on Public Accounts. (2001-2003)

134. Hundred and Sixty-fourth Report of the
Committee on Public Accounts. (2001-2003)

135. Hundred and Sixty-fifth Report of the
Committee on Public Accounts. (2001-2003)

136. Hundred and Sixty -sixth Report of the
Committee on Public Accounts. (2001-2003)

137. Hundred and Sixty-seventh Report of the
Committee on Public Accounts. (2001-2003)

138. Hundred and Sixty-eighth Report of the
Committee on Public Accounts. (2001-2003)

139. Hundred and Sixty-ninth Report of the
Committee on Public Accounts. (2001-2003)

140. Hundred and Seventieth Report of the
Committee on Public Accounts. (2001-2003)

141. Hundred and Seventy-first Report of the
Committee on Public Accounts. (2001-2003)

142. Hundred and Seventy-second Report of the
Committee on Public Accounts. (2001-2003)

143. Hundred and Seventy-third Report of the
Committee on Public Accounts (2001-2003)

144. Hundred and fourteenth Report of the

Committee on Public Undertakings. (2001-2003)

30.4.2003

30.4.2003

30.4.2003

30.4.2003

30.4.2003

30.4.2003

30.4.2003

30.4.2003

30.4.2003

30.4.2003

30.4.2003

30.4.2003

30.4.2003
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(1) ()

3)

145. Hundred and fifteenth Report of the
Committee on Public Undertakings. (2001-2003)

146. Hundred and sixteenth Report of the
Committee on Public Undertakings. (2001-2003)

147. Hundred and seventeenth Report of the
Committee on Public Undertakings. (2001-2003)

148. Hundred and eighteenth Report of the
Committee on Public Undertakings. (2001-2003)

149. Hundred and nineteenth Report of the
Committee on Public Undertakings. (2001-2003)

150. Hundred and Twentieth Report of the
Committee on Public Undertakings. (2001-2003)

151. Hundred and Twenty-first Report of the
Committee on Public Undertakings. (2001-2003)

152. Hundred and Twenty-second Report of the
Committee on Public Undertakings. (2001-2003)

153. Hundred and Twenty-third Report of the
Committee on Public Undertakings. (2001-2003)

154. Hundred and Twenty-fourth Report of the
Committee on Public Undertakings. (2001-2003)

155. Hundred and Twenty-fifth Report of the
Committee on Public Undertakings. (2001-2003)

156. Hundred and Twenty-sixth Report of the
Committee on Public Undertakings. (2001-2003)

157. Hundred and Twenty-seventh Report of the
Committee on Public Undertakings. (2001-2003)

30.4.2003

30.4.2003

30.4.2003

30.4.2003

30.4.2003

30.4.2003

30.4.2003

30.4.2003

30.4.2003

30.4.2003

30.4.2003

30.4.2003

30.4.2003
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1) )

3)

158. Hundred and Twenty-eighth Report of the

Committee on Public Undertakings. (2001-2003)

159. Hundred and Twenty-ninth Report of the

Committee on Public Undertakings. (2001-2003)

160. Hundred and Thirtieth Report of the

Committee on Public Undertakings. (2001-2003)

161. Hundred and Thirty-first Report of the

Committee on Public Undertakings. (2001-2003)

162. Sixteenth Report of the Committee on
Government Assurances. (2001-2003)

163. Seventeenth Report of the Committee on
Government Assurances. (2001-2003)

164. Eighteenth Report of the Committee on
Government Assurances. (2001-2003)

165. Nineteenth Report of the Committee on
Government Assurances. (2001-2003)

166. Twentieth Report of the Committee on
Government Assurances. (2001-2003)

167. Twenty-first Report of the Committee on
Government Assurances. (2001-2003)

168. Twenty-fifth Report of the Committee on
Petitions. (2001-2003)

169. Twenty-sixth Report of the Committee on
Petitions. (2001-2003)

170. Twenty-seventh Report of the Committee on

Petitions. (2001-2003)

30.4.2003

30.4.2003

30.4.2003

30.4.2003

30.4.2003

30.4.2003

30.4.2003

30.4.2003

30.4.2003

30.4.2003

30.4.2003

30.4.2003

30.4.2003
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1) 7)) (3)

171. Twenty-eighth Report of the Committee on 30.4.2003
Petitions. (2001-2003)

172. Twenty-ninth Report of the Committee on 30.4.2003
Petitions. (2001-2003)

173. Thirtieth Report of the Committee on 30.4.2003
Petitions. (2001-2003)

174. Thirty-first Report of the Committee on 30.4.2003
Papers Laid on the Table of the House.
(2001-2003)

175. Thirty-second Report of the Committee 30.4.2003
on Papers Laid on the Table of the House.
(2001-2003)

176. Thirty-third Report of the Committee on Papers 30.4.2003
Laid on the Table of the House. (2001-2003)

177. Thirty-fourth Report of the Committee on Papers  30.4.2003
Laid on the Table of the House. (2001-2003)

178. Thirty-first Report of the Committee on 5.5.2003
Petitions (2001-2003)

179. Thirty-second Report of the Committee on 5.5.2003
Petitions (2001-2003)

XXVI. PAPERS LAID ON THE TABLE OF THE HOUSE
During the period, 518 papers were laid on the Table of the House
details of which are as follows:-
A. Statutory Rules and Orders " 137
B. Reports, Natifications and Other Papers .. 381

Total . 518
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ANNEXURE

19
37
41
44

47

34
20
23

36
38

21
22

11

29

39
49

30
32

Date of Discussion and

voting of Demands

Health and Family Welfare
Department

Higher Education Department
Public Department

School Education Department
Tamil Development-Culture and >
Religious Endowments Department -
Tamil Development - Culture

Youth Welfare and Sports Development )
Department

Personnel and Administrative Reforms
Department

Highways Department

Home Department - Prisons
Prohibition and Excise Department
Public Works Department

Home Department - Police
Home Department - Fire and Rescue
Services

Commercial Taxes Department -
Stamps and Registration

Information and Tourism Department -
Stationery and Printing

Revenue Department

Relief on account of Natural Calamities

Administration of Justice
Information Technology Department
Law Department

3.4.2003
and
4.4.2003

4.4.2003

7.4.2003

8.4.2003
and
9.4.2003

10.4.2003

11.4.2003



Date of Discussion and
voting of Demands

45

31

43

24

46

33

40

10

13
26

- Tamil Development-Culture and

Religious Endowments Department -
Hindu Religious and Charitable
Endowments

Backward Classes, Most Backward
Classes and Minorities Welfare
Department

Adi-Ddravidar and Tribal Welfare
Department

Labour and Employment Department

Agriculture Department

Social Welfare and Nutritious
Meal programme Department

Home Department - Motor Vehicles
Acts - Administration
Transport Department

Municipal Administration and
Water Supply Department
Rural Development Department

Commercial Taxes Department -
Commercial Taxes

Energy Department
Industries Department

Animal Husbandry and Fisheries
Department - Animal Husbandry
Animal Husbandry and Fisheries
Department - Fisheries

Animal Husbandry and Fisheries
Department - Dairy Development

21.4.2003
and
22.4.2003

22.4.2003

23.4.2003
24.4.2003

25.4.2003
28.4.2003

29.4.2003

30.4.2003
5.5.2003
and

6.5.2003

6.5.2003



Demand Number and Name Date of Discussion and
voting of Demands

12 - Co-operation, Food and Consumer N\
Protection Department
17 - Handlooms, Handicrafts, Textiles
and Khadi Department - Khadi and 7.5.2003
Village Industries and Handicrafts >
42 - Small Industries Department
16 - Handlooms, Handicrafts, Textiles
and Khadi Department -Handlooms
and Textiles )
14 - Environment and Forests Department 8.5.2003
25 - Housing and Urban Development h
Department
27 - Information and Tourism Department - 8.5.2003
Information and Publicity s and
28 - Information and Tourism Department- 9.5.2003
Tourism
J
2 - Governor and Council of )
Ministers
1 -  State Legislature
15 - Finance Department > 9.5.2003
35 - Planning and Development
Department
48 - Pension and other Retirement
Benefits J
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